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Need to Regulate Private Educational
Austitution

2958. SHRI KRISHNA KUMAR
BIRLA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the UGC has drafted new
regulations for admissions fee structure
for self-financing courses in private non-
aided professional institutions;

(b) if so, the details thereof;

{c) whether private institutions in the
country arc charging high monthly fees
and admission charges; and

(d) to what extent the new regulations
of the UGC are going to clip the
activities of private institutions?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN
THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI
MUHI RAM SAIKIA): (a) Ycs, Sir,

(b) The matter is under consideration
of the Government.

{[RAJYA SABHA]
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(c) and (d) The Supreme Court has
laid down a scheme for determining the
fees to be charged by these institutions.
UGC Regulations would be in conformity
with the Supreme Court’s directive in this
regard.
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